CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPRAL BENCH
NEW DELHI
Original Application No. 1587 of 19987
MNew Delhi, this the 13th day oT May, 1998

Hon ble Mr. K Muthukumar, Member (A)
Hon "ble Mr. T N Bhat, Member (J)

Chandrika Prasad, R/0 67-B, 3, Raillway Colony,
Tuglakshad, New Dalnhi -~ 118 044, —— APPLICANT.
(By Advocate Sh. Rsjesh Kumar Sharma)
Yersus

. Union of India, through Chairman

Raillway Board, Ministry of Railway,

Rail Bhawan, MNew Delhi. -
2. The Divisionsasl Railway

Manager, Northern Railway,
Hew Delhni.

3. The Senior Divisional Flectrical

Engineer /TRD, Delhi Division,

Mew Delhi. ~~RESPOMDENTS.

{By Advocste -Sh. R L Dhawan)

QRDETR (QRAL)

By Mpr. k Muthukukumar., Member (A) -

The applicant seaks quashing the anguiry

proceedings  dated 5.9.1990 {Annexure P-I11) on  the
ground that the matier has been pending for the ‘iagt
IGVEN Years.

Counﬁel_ for the respondents submits that the
enauicy has  since  been completed on 12.5.19Q98. Ths
Final ofd@r passed is taken on record tlodsy and a CoOny
of the same 13 handed over to the counsel Ffor the

applicant.
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{K MUTHUKUMAR)
- MEMBER (A}



